= CENTRAL ADMINISTRATIVE TRIBUNAL

NG BENCH
_ Second Floor,
Y a Cemmercial Complex,

® Indiranagar,
' Bangalore-560 038,

Dated: 3 AUG 1993

RPPLICATION NO(s)., 220 of 1993, /

AEEllC nt(5) R.Sampengirem v/s, Resgondengis) Rir Officer
2222202352 memheme— Commanding,Rirforce,
Bangalore & Ors,

-
%

Te

1. Sri,R,Sempangiram,
S/o. Late Perumal Raghavan,
Ex-Antimaleria Lascer,
Rir Force Station,
Jelahslli West,Bangalore,

2. Sri.S.M.H.Ganjami,
Rdvocate,No,63,
Il Floor,Noor Building,
J.C.Road,Bangalore-2,

3. The Bir Officer Commanding,
Pir Force Station,
Jalahalli West,Bengalore-15,

4., The Pir Officer Commanding ~in-Chief,
&.F.F., Hebbal,Bangalore-24,

5, The Joint Director,of Personnel(Civilians),
JOPC,8 ir Hezdquzrters,Vayu Bhzgen,NDelhi,

6. Sri,G.Shanghappe,Central Govt.Stng.Counsel,
High Court Building,Bangalore-1,

SUBJECT:- Forwarding E copises of the ! Drdar passed by
the Cepntral Administrative y 1ribunal,Bangalore Sench
Qgpgalore.
Please find snclosed herewith s copy of the ORDER/

STAY/INTERIM ORDER.passed. by this Tribunal in|the ebove said
gpplicatien(s) on ~——emcemecccanaan

ﬂgg ned

Caél | % "}L \EPUTY REGISTRAR
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH : BANGALORE

DATED TAIS THE TWENTIETH DAY OF JULY 1993
Present:
Hon'ble Mr. Justice P.K. Shyamsandar ... Vice Chairuan
don'ble Mr. V. Ramakrishnan ... Meaber [A]

APPLICATION NJ.220/93

R. Saampangirau,

S/o [lLate) Peramal Raghavan,
Aged 31 years,
Ex-Antiwalaria lascar,

Air Force Station,
Jalahalli wWest,

Bangalore. «es Applicant

3.

m();,

[Snri R.N. Desnpande ... Advocate)

Vo

The Air Officer,
Caanaanding,

Air Force Statioa,
Jalanalli West,
Bangalore-560 015,

Tne Air Officer
Cannanding-in-Cnief,
I.A.F., Hebbal,
Bangalore-560 024.

Tne Joiat Director,

of Personael [Civilians]),

(JD2C], Air Headyuarters,

vaya Bnavan,

New Delhi. .+« Respondents

(Shri G. Shanthappa ... Advocate]

Tnis application having case up for adaission before this

Tribunal today, Hon'ble Vice-Chairaan, .nade the following:

ORDER

/@\ Today the counsel for tne applicant files an 4P and also
“ e
4%* X




2. In the MP filed today
delay which is stated to be

-2 -

the applicant seeks condonation of
about two years. We are told that

the delay caused is because of the fact tne applicant was urging

the .atter with the adainistrative authorities. This is not

a sufficient yround to condone the delay involved in the filing

of a statutory application Gnder the Act. We are, tnerefore,

mot persuaded to condone the

ted, the application being bac

delay. The MP is accordingly rejec-
red by tine also stands rejected.
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